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GENERAL INDEX

ot
-l

(Chapter XLI, Rules 2, 9 and 15)

.....

..........

Date of institution ............. [ .l M eeans

—

E\ZUW‘@V B

Date of decision

............

- Court-fee Date of Remarks
Serial © |Number . admis- | Condition| including
File no. | no. of | Description of paper |- of sion of of date of
paper Sheets [Number | , Value paper to | document{ destruction .,
of record ! of paper, .
stamps if any,
1| 2 3 s | s | e 7 8 9
- . -
N Rs., | P.
T leaesistos) L | el
2 WE Ry AT Aol . R
C},,y( C\H\OL\:’\ is - /b}_]rm
Sl oA | D |- — -
/8 N e
M-
Vot
I have this day of 198 , " examined

the record and compared the entries on this sheet with the
correctipons and certify that the

of the aggregate value of Rs.
and in order up to the date of the certificate,

Date.................. .

papers on the record. I have madée all necessary

paper correspond with the general index, that they bear Court-fee stamps

that all orders have been carried out, and that the record is complete

Munsarim

Clerk
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LUCKNOW BENCH, rdcxlion .

WALT PETITION NO. ﬂ j 1084.

(SNDER ARTICLE 226 OF THE CUNSTITUTION OF INDI&)

Jad Prakash Srivastava, son of Sri Ram Adhar
Lal Orivastava, resident of Village Harottam-

ost Office Bhaisahan, District Azamgarh

».» ee Petitioner.
VERSUS

The General Manager, Telecommunications,
Uttar Pradesh Cirdle, Lucknow.

The Chief Superinteundent, Central'Teiegraphs
Office, Lucknow.

«.«- Opposite-Parties.

The humble petition of th

above-named petitioner most
, .

That wifh a2 view to make recrudtment for Reserve

Trained Pool in the cadre of Telggraphists in the

| ' n
various offices under the opposite-party no. 2 zn
advervisement was published in the Rnd October, 1982
issuve in She veakly titled "Employmemnt News". A true

copy of the said_advertisemént No. 1/82 is Being

W AT B3 V2 hefnnexed as Annexure No. 1 X0 this writ petition.



L]

B e 2 L S I

IN THE HON'BLE HIGH COURT OF JUDICATUAE AT ALLAHABAD,

'LUCKNOW BsNCH, LUCKNOW.

L 74 '
Civil Misc. An, No, 29 {(w) of 1984,

i Prakash Srivastava, son of Sri Ram Adhar

Lal Srivastava, resident of Village Narottampur,
Posﬁ\?ffice Bhaisshan, District Azamgarh, C/0
Sri RAm Adhar Lal Srivastava, Section Officer,

Electio

Directorate, Newal Kishore Road,
_ Lucknow. :
- T e ses +o Applicant.

VERSUS ‘

1. The Union of\ India through the Secretary,
Ministry of Cgmmunications, Government of
India, dew Delii.

2.  The Generalumana*er, Yelecorraunications,
Uttar Pradesh Cirdle, Lucknow.

3+ The Chief Superintendent, Central Telegraphs
Office, Lucknow.

ese o, Opposite-Parties.

O
of 1981+ ¢

‘e ..+ Petitioner.

In re
Writ Petition No

Jai Prakash Srivastava.
VERSU

The Union of India and others. Opposite-Parties.

APPLICATION FOR INTERTN JWLIEZ,

For the fscts and regsoons statZE\in the
accompanying writ petition supported by an affidavit

it is respectfully prayed that the opposite-parties be
directed o send the petitidner for trainiég in persuance
of the order dated April 8, 1983 contained ihyﬂnnexure

No. 3 to the writ pecition and the petitioner be treated
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CENTRAL ADMINISTRATIVE TRIBUNAL 7

CIRCUIT BENCH, LUCKNOW

JUNE 1, 1990

Registration No. T.A. Fo, 1215/87

(wep. No. 209/84)

/ J.FP. Srivastava cee Petitioner

vs
Union of India and ors +.. Respondents

Hon' Mr P.C. Jain, A.M.

Hop' Mr J.P. Sharma,J.M,

(By Hon' Mr P.C. Jain, A.M.)

None is present for the parties.

No one is” appeared for the applicant in this
case on the dates so far fixed by the Tribunal., The
notice sent to his counsel on 5-1-90 has not been
received back and it will, therefore, be %fﬁé
have been served., Notice sent to the petitioner
on the same day at his permanent residential address
has aﬂ;t ybeen received un-served without any postal
remarkg. In the absence of any representation on

behalf of the petitioner, the T.A, is dismissed in

default and for want of prosecution.

LD Can s
Member (3) MEMBER (A)
(sns)
JUNE 1, 1990

Iucknow.

o\
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In the Hon'ble High Court of Judicature at Allahabad,

Lucknow Bench, Lucknow.

Writ Petition No. £ 108k,
/A

- - -

Lucknow dated

January , 1984.

Jai Prakash Srivastava. vere  w.. .. Petitioner.
VERSUS
The Union of India and others. e«e +. Opposite-Parties.
I NDE X
31. No. Descriptiona of the ‘apers. Poce Number.
1. Application for Imterim Relief.  1-1A
2, Writ Petition., 2-11
3. Annexure No. 1- True copy of
the advertisement Ho. 1/82
published in the “mployment
News of 2nd October, 1982. 12-16
boe AgneXure.No. 2~ True copy of
" letter No. CS/Car/Rectt.TL ‘
(RTP)/82, dated 7-4-1983. 17-18
5. Anr:ekure No. 3-True copy
of letter No. E-48/RTP-TL/82/25
dated Aprdl 8, 1983, 19-21
6. Apnexure No. 4~ True copy of
letter No. E-48/RTP-TL/82,
dated Auguét 27, 1983/
Se tegber 24, 1983, ' 22-23.
7. Affidavit of the petitioner
in supp rt of the writ petition. 24-25
8. Power. - 26

A .
\réi//Y\m///

{(3.R. Dwivedi)
. Advocate . -
Counsel for the Petitioner.
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as an employee of the opposite-parties.

It is further requested that the opposite-
partieé may be restrained from making any further
appointments during pendency of the instant writ
petition and the4implementation and operation of
the order dated August 27, 1983/September 24, 1983

be stayed.

An ad-interim stay orders be passed

accerdingly in the meanwhile.-

JMW

Lucknow dated

. _ {S.R. Dwivedi)
Advocate
January , 1985, Counsel for the Applicant,
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e
That the candidates who fulfilled the reguisite

aze qualifications prescribed in the said

advertisement viz between 18 and 23 years

on July l‘ 1982 and also fulfilled the
requisite minikum educational quallflc“twons
indicated inm&fthe said advertisement submitted
their candidature for being recruited as

Telegraphists in the Reserve Irained Pool. .

That. the petitidner om the basis of the marks
obtained by him at the High School Examination
conducted by the U.P. Board of High School and
Intermediate Education came under the selection
zone as referred to in paragraph 5 of the said
admertisement., It is stated that the aggregate
percentage.of the petitioner after adding the
bonus marks for Intermediate and Graduation
indicated in the said paragraph 5 had total
percentage of 66.6 for purposes of selection

in the Reeerve Pool Telegraphists. -

That a qualifying test in R English dictation-
cum-handwriting and typing was held on December
26, 1982 at which the petitioner along ﬁith

other candidates had appeared.

That the resulf of the said qualifying test

‘was notified by opposite-party no. 3 by his

letter No. CS/Car/Rectt .TL{RTF /82 dated 7th _
April, 1983. The petitioner was shown in the
list of successful candidates in the said order

dated April 7, 1983 at serial No, 25, A true

o COPY of the aforesaid letter dated April 7,

1983 is annexed hereto as Annexure No. 2 to

this writ petition.‘
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&. That the petitioner was served with 2 copy of letter
No. E-48/RTP-TL/82-83 with the same serizl of the
select list dated April 8, 1983, a true copy of which

is being annexed hereto as Anrexure No. 3 to this

writ petition.

7. That the petitioner in persuance of the said letter
dated April 8, 1983 presented himself before April
22, 1983 and submitted documents indicgted at Serial
¥ Nos.} to 8 of the said letter and the said documents
are still with opposite-party no. 3. It may be stated

A

that the security deposit for an\amount of Rs 1,170/~
pledged in favour of the President of India was also
msde by @xe the petitioner. The said security .
deposit® was made by the petitioner in the form.of
fidelity bofnd for five years with effect from April
1, 1983 and tle same was executed throggh the U.P..
Postal Primary Co-operative Bank, hucknow. The
Eaployment Exchange reclstrﬁulon c~Vd in original was
alsc submitted and the same are still in the

possession of opposite-party no. 3.

8. That the petitioner had completed the requisite
forralities and had submitted the documents indicated
in the said communication dated April &, 1983, but
£ill date he has not been cslled for departmental
training which is stated to be for a period of 9
months. After the said departmental training the
petitioner would be entitled to be kept z= in Reserve
Trained Pool of Telegraphistsxad cadre and to be
absorbed against future vacancies as and when they
arise, The candidates after uncergoing the departﬁen-
tel training, as would be evident from a perusal of

(:;RL\:fzﬂfz’ gﬁJ.tlL&w/”'bhe comrunicetion dated 8th April, 1983 were required

to work in any office of the Luknow Telegraph
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Traffic Division on the hourly rates pfecﬁibed
from time to time. The presént rate is Rs 2.75

per hour.

That the petitioner awaited for orders for being
semt for departmental training, but no intimation

was received by him.

Thgt to the utter surprise the petitioner has
been served with a notice dated August 27, 1983/
September 24,,1983 sent by Sri Rao, Assistant
Chief Superintendent (A), Central Telegraph
Office, Lucknow purport;dly on behélf of the
Chief Supérintendent, Central Telegraphs Office,
Lucknow. By the said communicstion the petitioner
ias cryptlcally informed that due to technical
reasoen the letter dated April 8, 1983 by which
the petitioner was approved as Reserve Pool

Telegraphists was Leing cancelled. A true copy

of the said letter which was served con the

petitioner is being annexed hereto as Annexure

No. 4, to this writ petition.

That after holding the qualifying test in dictation-

cum-handwriting and typing the Selection Conmittee
had found 47 candidates in all.suitable for
selection as Reserve Trained Pool Telegraphists
for the year 1982. Thiw ccn be gathered from the
true copy of letter No. 0S/Car/Rectt.TL(RTP)p82,
dated April 7, 1983 issued from the office of
the opposite-party no. 3 which is being annexed
hereto as Annexure No. 2 to +h1o writ petition.

A perusal of the said list weould shcw thot the
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petitioner was allotted 66.6 percentage of marks in

the qualifying test at Serial No. 25.

That out of the list of candidétes suitable for
selection dated April 7, 1983 nmotices™ for joining
the training have been issued to.only five candidates
whose names are shown in the said list at Serial Nos.
8,9,14,2, and 27.

indicating their approval for appointment as Reserve

Order cancellinz the ccorrunications
Trained Pool Telegraphists issued on April 8, 1983
have been cancelled vide letter dated August 27, 1983/

September 24, 1983 (Annexure No. 4 to the writ petition

That the petitioner was not afforddd any opportunity

- ti1ll the receipt of the impugned Annexure No. 4 dated

 August 27, 1983/September 24, 1983 which was received

by the petitioner on December 23, 1983 in the Village
Narottampur, Post Office Bhaisahan, District Azamgarh

which is in the interior and far £ off from Lucknow.

That it is stated that the petitioner's father serves
in the Election Directorate, Newal Kishore Road,
Lucknow as Section Officer and he was on leave since

September 17, 1983 till October a4, 1983.

That the father of the petitioner was in the village
and he resumed his duties on October 15, 1883 in the

said office.

That the impugned JAnnexure dated August 27, 1983/
September 24, 1983 was received by the father of the

petitioner on October 15, 1983,

That the father of the ﬁetiuioner sent the impugned

Annexure dated August 27, 1983/September 24, 1983 to
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the petitioner at the Village address where

ct
=
()

. petitioner was residing and the same

was received by him on December 23, 1983.

18. Thet the petitioner remained ill sinee

December 23, 1983 till danuary 2, 1984.

19. That the petiziocner felt hetter on January &,
A ' - 1984 and left village on January 5, 1964 and

reached Lucknow on January 6, 198L.

20. Thet the necessary papers including the
impugned Annexure dated August 27, 1983/
September 24, 1983 were handed over to Sri
S.R. Dwivedi, Advocate for filing the writ

N | pétition on Janvary 10, 1984.

e T ' '
PCEREE 21. That the writ petition was prepared by Sri

\ . B S.R. Dwivedi, Advocate and which was ready
E \ W on January 11, 1984,
'\.‘:\ ‘-"}\ \x\ T ‘,: : ’

*“ﬂ:ﬂ’)“ 22. That ® no details hébe been given out in.the
said impugned Annexure No. 4 with regard to
what were the techniczl regsons for cancelling

the said orders of approvzal.

23 . That the Belection Committee has- found the
petitioner suitable for selection as
Reserve irained Pool Telegraphists and evidently
the petitioner had obtained more than the
requisite qualifying marks for the dictation-

. 3’31’\'5“/ %V] 4 tiaey CUM-handwriting test as slso in typing tests
( i’ ;
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24. That before issuing the letter dated August 27, 1983/
September 24, 1983 cancelling the approval of the
petitioner gs suitable candidate the petitioner at no
time was called upon to show cause why the approval
granted to him as successful candidste be not ExRERXkE
cancelled. No reasons were alsc indicated or brought
to the notice of the petitioner much less he was

afforded no opportunity to meet the said reasons.

~ 25+ That the order dated August 27, 1083/September 2L,
1983 appears to have been passed under duress by

the xutha cpncerned authorities.

25. That it ®ould be relevaht to mention here that two
similar writ petitions namely writ petition No. 4298
of 1983 (Ram Bhujharat Pandey and others Versus Union
of Indiaﬁénd others) and Writ Petition No. 5325rof Iéﬁﬁ
1983 (Srimeti Indra Kumari and others Versus Union of

India and others) had been admitted by Hon'ble Mr.

\ ;, . Justice U.C. Srivastava and Hon'ble Mr. Justlce K.N.

i‘ﬁ\ '\Vg&- - Goyal and ‘are pending in this Hon ble Court. "

D A J A

26. That the Hon'vle fir, Justice R.C. Deo Sharma has been
pleased tovp;ss aﬁ interim ardér ‘on the stay applica-
ticn to the effect that no fresh appointment be made.

27+ -That tc the best of the knowledge of the petitibner
there arc still sbout 40 vacancies in thé€ various
offices uncer the opposite-party no. 2 which ha&e

not been fulfilled till today.

28, That in the circusstances detailed above and having
no other equally efficacious: and speedy alternative
(P)H G 233 al(”‘{emedy ecept to invoke the inherent jurssdiction
of this Hon'ble Court under Article 226 of the
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Constitution of Indig.
29. That the impugned order dsted August 27, 1983/
September 24, 1983 is challenged amongst others
f N n the following grounds ‘- ’
Grregamay o3 tae/” -
. "BROUNDS
e (a) Because the lngction ofl the part of opposite-
/ Y

A

party no. 3 im not sending the petitioner for
departmental training efen though he had .
qualified at the requisite test as is evidenced
by letter dated April 8, 1983 (Annexure No. 3)

is wholly unwarranted and caprlclous.

N (b) Bec*nse the petitioner having complied witk the

requirements indiceted in the letter dated
April &, 19¢3 and there being nothing further
wanting, opposite~party no, 3 was duty bound to
have sent the petitioner for the requisite

departmental traoining.

(c) Becguse the order contained in Amnexure No. L
" to the wkit petition dated August 27, 1983/
September 24, 1983 is wholly illegal ard has
been passed in violation of the principles of
natural justice inasmuch as the petitioner has
not been afforded any opportunity to show cause
why the order approving him as suitable

capdidate Be not cancelled.

{d) Because the said order is highly cryptic and
1ndlcutes no reasons whatsoever for cancelling

the petitioner's approval as suitable candidate.
A
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{f)

(g)

(B)

(c)

N
10~

Becguse the order contained in Annexure No, 3 to

the writ petition is highly arbitrary and capricious

Because the impugned Annexure No. 4 is manifestly
erroneous gnd unjust and the opposite-parties no.
2 and 3 have committed a maniﬂgét error of law on
the:facb of the record and have acted without

jurisdiction and authority.

~

L}

Because there ix has been clear discrimination
beﬁween the petitioner and the candidate mentioned
at Serisl No. 27 whm h®s in the list (Annexure No. 2)
who has been deputed for training possessing the

same percentage of markazas that of the petitioner.

It is, therefore prayed thgt this Hon'ble

Court'may be pleased to

XEXUE quaéh the impugned Annexure dated August 27,

1983/3eptember 24, 1983 by issuing a writ of
certiorari and treat the petitioner as an employee

of the opposite-parties no. 1,%0 3j

jssue a writ, direction or order including a writ
in the nature of Mandsmus commanding the opposite-
pasties ai send the petitioner for training in
persuance of the order dated April 8, 1983 which
was fully compliédd with by the petitioner.

issue'any other appropriate writ, direftion or
order which this Hon'ble Court may deem just and

proper in the circumstonces of the csse; and
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(D) Award cost of this writ petition to the

petitioner.

[ A

| (3.R. Dwivedi)
. Advocate
January , 1984. Counsel for the Petitioner.

Lucknow dated
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In the Hon'ble High Court of Judicature at Allahsabad,
Luckhoﬁ Bench, Lucknow.
Writ Petition No. of 198L.
Jai Prakash Srivsstava. teso .. Petitioner.
VERSUS
The Ugion of India and others. ..... Opposite-Parties..
. ANNEXURE No. 1.
_ fdvertisement No. 1/82. - |
’}i{ Indian Posts and Telegraphs Department.
| Office of the General Manager Tele.cok,p U.P. Cirgzle,
b ,%‘, Lucknow. )
General Manager Teleéom., U.P. Circle, Lucknow requires
candidates for-Reserve Trained Pool in the cadre of
Telegraphists as under ‘-
1. Reguirements. '
Sl. Name of Heas#t of other deserved for Total
N No. Telegraph Traffic Other ~ B/C S/T Ex.
Community Div. _ {unwe- medically S/Men

(Recruiting Unit) served)handicapped.

Aot . - = Wk M. o w @ e o . ot it

1. Chief Svpdtn

2. Chief Supdt. - ’ ‘ |
C.T.0., Rucknow. 15 1 3 1 2 22

3. Sr, Supdﬁ Teleg. .
Traffic Allzhabad 31 1 5 2 4 L3

ks Sr. Supdt. Teleg.

Traffic, Bareilly. 31 1 5 - 43
5. Sro Supdt. Telego

Traffic Varanasi. 22 1 5 2 3 33
6. Sr. Supdt. Teleg. )

Traffic, Baromdsi 23 1 6 2 4 36
70 Supd‘b. Teieg. .

Traffic, Sgharanpur’ 16 1 5 2 3 27

Toral 169 7 37 1, 25 252

; R 2. Generg;gConditions.
( ;:Pﬂﬁa%?VZ%iQN?t//’ Candidates selected and brought on the panel after .

training, will be liable for regular atksorption against
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the clear vafancies of Telegraphists in the pay scale
of 200-8-3C0-E.B,-340-10-360-12-420+E .B.~-12~490 plus
usual allowances as admissible provided they work as
short duty staff, as and when cslled for against
‘unfilled vacancies absentees zxakmsk er extra work,
for a period of one year, which an also be reduced if
ao required in the interest of thekdepartment. As
short duty staff, they will be paid on hourly rate

at Rs 2/- per hour, subject to maximum of 6 hours per

£

day. Selected candidgtes of the panel are a}so liable
ﬁj( to be put on short duty on the basis of their rezdy
and easy availability ea demand but their regular
absorption will te made strictly in the order of merit,
provided they have worked as short duty staff, as
per the raquirements of the Deptt. Any laxity to
perform short duty wiakk render them iiable to be
remained from the selett panel along with penalties

-

as per agreement executed.

3. AGE ,

. Between 18 and 23 years on 1.7.82 upper age limit
”"belng relaxahle for (i) Schedule Castes/Tribes by 5
‘years (ii) eother catégories like ex-servicemen, dis-

placed pefsons-duly recognised by Govt. of Indig,

Central Govt. retrenched employees/orthopaedically
handicapped personé, as per instructicns in force.
Candidates crossing upper afe limit at the timé qf'
gegular absorption,will depend upon further .elaxation
given bythe Govt. |

L. Minimum Educational Cualificgiions-

Pass in Hatriculation or qquivalent examination
recognised by an Indion University or Board.

5, Selection

C;th j9f9/5ﬂ405»v// On the basis of marks obtained in the above
mentioned examinastion, Bonus marks are awarded by

raising the aggregate percentage in the basic examlnation
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for (i) Higher Second@ry Courée/Fre University (ii) Intermed
diaﬁe three years degree course and (iii) Gra@uateé/?ost
Gradugtes to the extent of 5,7 and 10 reépectively¢ M1
the candidates who come under the selection zone will have
to qﬁalify in the dictation-cum—handwriting test in Eﬁg@&sh
(Matriculation Standard) and departmental type test to

examine their speed in typing either in Hirdi or in English,

P which will be conducted by the Divisional Heads of the
A Recruiting Units at their Head-quaeters. These tests will &
‘{’ be at the cost of the candidates. .

6. Preference

Preference will be given to those candidates who possess
tlye typing knowledge with a speed of 40 words per minute
and produce certificates to this effect from any standard
institution duly regognised by the Bentral or State

h Government and pass the speed test conducted by the Deptt,

7 Seiection Procedurg

A8 mentioned in para 6 above, the candidates possessing

IR - the knowledze of typing and passing the prescribed speed
FARNS :
' ~{§3ﬂ4 test will be arranged on the ba31s of matriculation or an
ST
éﬂ . equivalent exsmination marks plus bonus marks for higher
\§\\\ - acqdemic qualificstioms. Candidgtes without the krowledge
“:iléf?%:;; | of typing, will be arrange‘next on the bssis of similar

merits, below the last candidate of typing knowledge.

8, Training

All the selected cancdidstes will be given tralnlng.
Training for short duty staff will be given as per
~departmental rulrs ing force. For regular absorption total
9 months trainng will be given to the candidates, during
which a stipend of R&s 130/- wxk per month will be paid to xkm
them. B
(z;3q_j;y2/7%l</¢h/jj Submission of applications

Applicants having their'registration without any of the
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of the Employment Exchange falling within the
administrative jurisdiction of the Recruiﬁing
Livision ﬁxkx may apply to the Recruiting Officer

of the Divisional Unit latest by 15.9.82 on a

plain psaper giving the fol}owing particulare

(1) Name in full (ii) Postal address in full,

(iii) Date of birth in Christisn Erm as recorded

in Matriculation or its equivalent examinations

(iv) If a member of SC/ST- copy of the caste
certificates giwvéngby the competent authority

(v) If Ex-Servicement(a) Date of enrolment (b)

Date of discharge (c) Total service rendered with

a copy of discharge certificste (vi) Educational
qualifications beginning with matrieulat;on or its
equivalent and above and giving the name of exemina-~
tion passed, total marks obtained and their percentage
etc. supported by the mark-shects and certificates/
Degrees etc. (vii) Speed in typing with the copy of
the certificate of the typing instituthon (viii)

Name of the Division, where the employment is desired
(ix) Registration number and name of the Employment
Exchange indicating the date and year of registgafion.

Impoetant Instructions

(1) Applicents should submit the sttested copies of
documents in supportv cf the educational qualifications,
caste certificates, diecharge certificates, marks
obtaired, type speed etc., along with their applicat ons.
(2) If the particulars given in the applicstion forms
are found incorrect or incomplete, the agpplications

are lizble to be rejected. o
(2) Applicstions sent in the covers should clearly
Suéefsc”ibe the words " For the recruitment of

/\

leserve Irained Pool of Telegraphists" and should

~
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be sent well in time so as to reach the Divisional Officer‘
concerned by 15.9.82 positively. Applications received
after the taeget date will not be entertained,

(4) Applicants should also send two pass-port sixe photo-
graphs along with their applications, which shculd e duly

attested by GaZetted officer.

(5) Applicants having their registration in more than one

/
Erployment Exchenge and desiring to apply for more than one

~unit should send separate applications to the feSpective

Divisional Officers.

{€) Applications in ~c cagse should be sddressed to the
General Banasger Telecom, U.P. Circle, Lucknow or sent to
him, aﬂlz such gpplicstions will be tréated as cancelled.
(7} No corresponderce regarding the resﬁlt of recruitment
will ke cntervained.

(8) No enclosures for attaching with the cpplications
alfeady sent will be entertaired, until znd unless these

are specifically called for by the recmmiting authority.

*

e e R R

Irue Copy

C):w’ﬁf o uitar”

+
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In the Hon'ble High Cocurt of Judicature at Allshabead,
' Lucknow Bench Lucknow.
- Writ Petition No. of 198L.
Jai Prakash brlvastqva. cons «.« Petiticner.
- VERSUS
The Union of India and others. ... .- Cpposite-Parties.
N ANNEXURE No. 2,
\(

Indian Post and Telegraph Deparimert.

Veryeleya Mukhya Adhikshak,
Kendrlya Tar Ghar, Lacknew .

Me. CS/Car/Rectt TL(RTP)/SZ Dated 7th Apral, 1983.
Crn. the basis of qualifying test in dictation-cum-
hend writing and typing, the selction committee has found

X
thn

[}

~ollowing cendidastes in order of merit, suitable for

sclection as RTP telegraphists for the yzar 1962,

s S.No, Ngme Bather's name. Merit,
l. Ashok Kumar Srivestava Béhkéy.éehari Srivastava 78.0
2. Vijoi Kumar Singh Sunder Lal ' 76.8
3. Ajai Kumar Malviya  Ravi Shanker Malviya 76.5
, ~ o L. Anil Kumar Srivastava  Hub Lal Srivastava 76.2
’ fh" ,\. 5., Suresh Chand Ram Lakhan 76.0
o .} 6. Suseel kumar Dixit  S.H. Dixit Ths o6
l‘ - \\\§gb\‘ f! 77 Kme. Shaghi SaﬁtaATewafi D/O'K;N. Tewari 73.8
| fﬁﬁ? : 8. Ramesh Kumar Gopi Shyam | 73 ok
T 9. Shaukat ALi Abdul Rsheem 72.1
10. Cherdre Prakash Om Prakash 71.8
11. Brijesh Chandra Lari Rajendrs Kotk Lari 71.0
12. Hisommddin Rizzuddin 70.8
13. Amit Kumar Mukherjee  A.S. Mukherjee 70.0
1. Anuj Kumar Saxena Dévi Charan Saxena- 69.6
lS.'Pramo& Tumar Dadri Frasad 69.6
A 16. Chandrs Jev Shukls I'irdey Aam Shukle 69.4
G;qf_ja,icg/ﬁj/a/&v/‘ : .
: 17. Km. Anupaé Sawheney K.L. Sawheney

69.4



Gres

S.No.
18.
19.
20.
21.
22,
23.
¥ 2.
25,
N 26.
27.
28,
29.
30.

31.
32.
33.

3.

\ 35,

b
7\«@5‘ / 36.
. .//j/ X

| 37.

38.

39,

a3 fjJ&a/kn L0,
L1,
L2.
L3,
L2,
rae
L7

~18-

Name ' thher's ﬂame Kerit
Km."Ratna Bhatnagar Rumesh Bhatn gar 69.2
Baboo Lol Chandrika Pd. . 68.6
Subhash Chandra Rqm Krishan | 68 .4
Smt. Aths Vermg 17/0 Girish Chandra - 684
Ishrat Ali Hgshmat «li o 68 .2
Sushil Kumer Srivestave G.S. Srivastava 67.6
Rajesh Kumar Pgndey Rem Suchet Pagdey - 67.6
Jai Prakash Srivastava Ram Adhar, 66.6
Nagendra Singh Ram Sakal Singh 66.6
Vivek Chand Hukum Chand  66.6
Satya Narain hashyap Devi Prasad 66 .4
Ram Brlj Pandey C.T.0, Lucknow, 66..4
Ashish Narain Awaskhi  R.N. Awasthi 65 .8

Ex-Service Men \
Rajendra Pd. Srivéstava KushashwarvLal- Ll o5
Nasim Ahmad fizvi Abdul Jaleei L2.6
‘Ram Deo Singh , Laxmi ﬁarain Singh 54 .6
Polose G. | ' K.P. George 52.1
(Hot Typing)
Shiv Dhanker Gupta . Bharidi Lal Gupta. -52.0
Physically Handicapped_
Rakesh Chandra Pandey AKrishna Kont Pandey 59.6
Scheduled Iripes
Babu Lal Meensg HHifidrn Meena £1.6
Dinesh Pd. Chaudhari.N.D. Chaudhari 55,6
Laxmi Narain Meena 3ita fam Meena 54 .7

Schedule “astes

Ram Tej Joi Rap 65.4
Kamdesh Chandra Rameshwar Prasad 62.4
Satya 3am Kanaujia dam daj Kanaujis 61.8
Ram Sewak Ravi Dgs 60.2
Laluu Prasad Naha Sali | 69.2
Bandhu Prasad. iaj “‘ani Prasad 69 o4
Sri Indra Kumar Ram Gulam._ 58-§
Rom Yhandra Rem Dhan, 57,

Chief -Superintendent
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Ih the Hon"'bie High Court of Ju.;ii@aturé at Allzhabad
‘ i;ueklnow Bent;h ¢ : Lucknow, |
wﬁt Petitim 8o Y o of 1984,

lder Article 26 constitution of Tmdia

Jai Prakash Srivastava 00 . Petitioner,

Versus,
> . Tne hion of India & others . Respondent,

A A RSP : Sl

o \\ | ANNEXTR E NO., 3
i \ RS vt vl .
: }|' A 'g
\ {\}‘\ B ~ INDIAN POSTS AND TELEGRAPHS DEPARTMMNT
\ o ) |

From: Chief Superintmdent,
‘ Central Telegraph Office,
Lucknow,

L
NP W Y s et W

To,
Shri Jai Prakash Sri*..xlra;stava,
S/0 Sri Ram Adh ar Lal Srivéstaw}a,»
Directorate of M ections, U.P.,
ﬁawal Kishore Road,

(b
3,79( 8N 4 M/~
G Mo 2 Lu cknovw,

T S Sl g 2
eces oo /r
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No, E-48/RIP.TL/82/25 Dt, at Lucknow the 8,4,83,

Subject:« Recruifment of Reserve Trained Pool

Tel ezraphist for the year 1982,

Re ' ‘ ' ' ‘
You have beyr approved as Reserve Trained

Pool Tel egr gphist for 1982., accordingly you are
reduested Lo presens yourself in this office with
the following documents latest by 22md 2pril 1933,

1 High School Certificate origindl smd photo
€ OpYe.

2, . Tter/Degree certififate in original and

| Photo copy.

3, °  Character certificate from two Gazatted
Officer,

4,

Mark Sheet . High School/Mter/Degree in
original and zphOtO'GOpieS;.

5, Emm_,oym_gmt Echange registration card in
original,
G, Security deposj:':t Pledgzed to Presidemnt of

Mmdia, for amount of Rs:

- - ~

¢ Discharge certificate in originsl, if you
are Exe.Serviceman,
8. ‘Oen*‘t‘ificate of Thysical hadicap if you are

Physically handicapped,

Contdg, 5/-



AW

(21\ )54

e,

You will be given deparimental traiming

ror a period of nine months and will be kept as

Reserve Trained pPo ol Candlda:be for a"msommon
against future vaecanecies as and when they arise;

- - -

Till such time you are absorv-ed agamst

- P I = W - - -

regular posd; mﬂm mtaxmx ax &hr’. you Wﬂ.l

- . e g ~

be reQulred £o work in any office of Lucknow

- -

Tel egraph h'afi‘lee Div1s:Lon of the hom ely rates

N

prescribed from the time to tlme.(Tne present rate

is Rs, 2,75 per hour,)

~

Caief Superint endend
Cen¥ral Telegraph Office,
T oe .Eucknow,,

Oy ase”™
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In the Hon®ble High Court of Judicature at All ahab ad

Lucknow Bench: :Lucknow,

Writ Petition Mo, | of 1984,

™der Mrticle <26 Constitution of

Mdia,
A

Y

Jai Prakash Sriwastwa ., os Petitioner,

versus
». The hion of India % o thers, o0 Respondent,
| . \
\\ | ANNEXRE No. L

P R T R

INDTAN POSTIS AND TELEGRAPHS DB’ABTME@L

P - . P —-—a

N

e—

From : Chiaf Superin'i:endent REGTST /R,

- . S

Cen:tral Tel egraph Offlcv, Luclknow. 226001,

To. : Shri Jai Prakash Srivastya ,S/0 Shri
" Ram Adhar, Lat.Srivastvj,

Directorate of Hection U. P
Nawal Kishore Road,

Lucknow,

G)h m{,;b?d/(’h
COn‘t@, 2/_
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2. | %

No, B 48/RIP.Ti /82 Db,at Lucknow Aug, 27, 1983,
Subject:~ Recruiitment of Reserve Traimed Pool

Telegraphists for the year 1982,

TL ease refer this office latter No,

B48/BTP. T/, dated 8.4-83 in Which your approvsl

a8 Reserve Triained Tool Tl egPaphist was comveyed

to you;
Due to Tebhnical ressons, the above orders
are h;f;by ;an;elled.
Caief Sui)erinté‘;idenb
Central Tel egraph Off'ice,

Lu cknow- 226001,

"VPK

2781953

et vt S St S S

B

R

N\ _
Gp‘/‘ :sj???ggf PN al g r—



IN THE‘HQLﬁ*Q‘FHIuH COURT OF JUDICATURE AT ALLAHABAi//////f
- - &

LUCKNOW BENCH LUCKNOY .

- , AFFIDAVIT

o V"‘\

/L coum'\ 4.
© % ALLAHABAD

IN

———

WRIT PETITION UNDER ARTICLE 226 OF THE
CONbTITUTION OF. INULA.

- 4lla Jai Prakash Srivastava. veee .. Petitioner. 'z
‘31 : VERSUS _
| The Unihon of India and others. ... Opposite-Parties.

/

I, Jai Prakash Srivastava, aged about 23 years, son
of Sri Ram Adhar % Lal Srivastava, resident of
Vkllage Narottam Pur, Post Office Bhaischan, District
> Azamgzarh, C/O Sri Ram Adhar Lal Srivastava, Section
Officer, Election Directorate, Newal Kishore Road,
Lucknow, do herecby solemnly affirm and state on oath

as under ‘-

E} 1. That the deponent is the petitiomer in the above-
noted writ petition and as such he is fully

conversant with the facts of the case.

2. That the contents of paras 1 to 24 of the attached
writ petition are true to the own knowledge of the

deponent.

3, That the contents of paras 25 to 28 of the attached
writ petition are believed by me to be true on the

information gathered from his counsel.

Lucknow dated
G)w /%['%V*du: ‘/

Januar 1984 .
. y‘11/4’ ' I, the amove—named deponent do _



........
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herehy verify that the contents of paras 1
and 2 of this affidavit are true to my own
knowledge and the conteats of para 3 of this
affidavit are believed by me to be true on
the legal advice tendered and no part of it
is false and nothing material has been

concenled, so help me God.

Lucknow dated
'Wlf%%%’9hbdp/f—
January VL’T 1984, Deponeﬁw. «

I identify the deponenﬁ who has

S

(S.R. Dwivedi)
Advocate. -

signed in my presence,

Solemnly affirmed before me on |2~ |- 4 (”‘

atd (;9 a.m./p4ﬁf‘by Sri Jai Prakash Srivastava,

the deponent who is identified by Sri S.R. Dwivedi,
Advocate High Court, Allahabad. |

I have satisfied myself by examinkng the

aeponent that he understands the contents of

- this affidavit which has been read out, and

explained by me.

§ .
A



b
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on the said spplicasion passed on 12.1.84 by the

Hon'blé Mr.Justice K.N.Goysl and Hon'ble Mr.Justice %

$.S. ahmad is snnexed herewith as snnexure l.

S, That the opposite parties Eo.i to 3 have not
yot asppointed to the spplicant till to-dsy inspite of
the orders passed by thé Ton'ble Mr.Justice Ke.N.Goyal
apd Hon'ble Mr.Justice S.S. Almad on 12,1,1984.

6. That in the ends of justice the petitioner,
in view of the order dsted '120 1.84 is entitled for
the sppointment.

Te That justiqe requires that the spplicant
be zppointed to the post for which he has qualified
and the spposite perties were pleasad to issue the
letter dated 8.4,1983.

PRAYER

It is therefor.we, prayed that this Hon'vble
Court may be pleassed to direct the opposite parties
1l to 3 to sppoint the applicant in pursusnce of the
order dsted 12.1.1984 passed by the Hon'b_le Mr.Justice
K.ﬁ. Goyal and Hon'vble Mr.Justice 3.8, ahmad.

Lucknow, ~ B J- Q{DW
Dated April.)d,1984. ' ( 8.R. Dwivedi )

- — - . ddvocsate :
Counsel for the applicant.



In the Hon'ble High Court of Judicgture at Allshabad,

%
I B Lucknow - o
1984;~ LuCKfSY__fESh’ ucknow
~-AFF "'\\T ' )
, 69 "\ ' \
- .mei-i‘C°URS‘.ﬁ AFFIDAVIT
. ALLAHABA \ ‘
- . - IN
4 Civil Misc. An. No. (w) of 198L.
| In fe
rit Petition No., 209 of 1984.
Jai. Prakash Srivastave, e.. oo Petitioner-Applic-rt

VieERSULS

The Union of Indi~ and others. +e+ ¢+ Opposite-rorties.

of Sri fnm Adhar Lol Srivastava, resident oi-
Iarottam Pur, Post Office Bhesisphsn, Uisfrict Azaugerh,

C/0 3ri f/am Adhsr Lal Srivastavs, Sectioh Officer,

Klection Uirectorate, Mewal Kishore -tond, Lucknow, do
- ; ‘

hereby solemnly sffirm ~nd state on oagth zs under -

1. Th-t the deponent is the petitioner-spplic-nt in the
above-noted writ petition ~nd »s such he is fully

convers-nt with the facts of the cose.

- 2. Thet the contents of psr~s 1 to 5 of the ~tt~ched
applic-tion ~re true to the own knowledge of the

deponent.

3, Thet the contents of p~ras 6 -nd 7 of the nttached

application are velieved by we to be true.

Lucknow daced ?%2? ' . 4
pril 2, 198k. e SMWOL \

Deponent .

I, the above-nsned deponentdo hereby verify



S

D

thot the contents of paras 1 and 2 of Y t7is affidavit o
sre true to my own knowledge ond the contents of poro 3

of this affidvit -re believed by me to be true -nd no

port of it is f-lse nndrnothing n~teri~l nrs Leen

concenled, so hehp me God.

Lucknow dnted % W ! ;!,,L gv"“nj\
U

April Qﬁ;: 1964, Jjeppnent .

[ identify the deponent who has signed in my

S//Yw/

S.R. Dwivedi)
“dvocsate

Solennly nffirmed before me Onflj€Vi{,/%4~\;
ftd&\(i:dn.//gxmfﬂby Sri Jai Prak-sh Srivgstavs,

the deponent who is identified by Sri S.0. Dwivedi,

presence.

Advoc~te High Court, All-h-~b~d.
I h~ve s~tisfied myself by ex-mining the deponent
th~t he underst-nds the contents of this ~ffid-vit

which has been resnd out, ~nd expl-ined by ne.
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~of the Lucknow "High Court, Lucknou

-t

P

IN THE CENTRAL AD‘] ISTR ATTVL TRIBUNAL qg, F)

ALLAHABAD 2E'CH

PSSR

Pt

No.CﬂT/Alld;"Jud t{c)\«\“\c] dated the . ;,3,“,\§u
el

ol Prokesh SRAVASSAVA .. APPUANT(S]

VERSU3

Lm.on  of xn:is.a

. ® g e e

23-A Thornhill Road, Allahabad=211 “01

Tof:eo..i\fgf M’»s Qg ‘037

. RESPONDENT{S®

[

Whereas the marg&ﬁaily.noted’Cases'hgs been transferred by

T0
des Shrfi. uwhda?"{ﬂg f\d\roc.?wa &‘ﬁ&\ﬂﬁ 3 E:iﬁh &Oﬁ-&'ﬁ
Ldﬁknﬁve
2 Fhrd D0 Run‘nmhm, l,dvoca»e Lucknow ‘xigb {:ou:ﬁ
Lackno,
B . H.G 20

ndnlnlstratlve Tribunal Act XIII of 1985 and registered in this Tribunal:

as above,

(S T I

Yrit Petition No, 293

P i o

of.1984

e A

- the matter will be heard and de:ided

Given under my hand seal of

,day ofigidgat 1989, .
dinesh/
N
-

LMD W WK KO MR MO M W

- <d
The Tribunal has fixed date of ///~ <3

Od201989  gong e

L=

hearlhg of +he matter at Gandhi-

Bhawan,Opp. Re81den;y, Lucknow.
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CENTRAL ADMINISTRATIVE TRIBUNAL a%
CIRCUIT BENCH, LUCKNOW - /
JUNE 1, 1990
Registration No. T.A. No. 1215/87
(w.p. No. 209/84)
J.P. Srivastava cos -Petitioner
vs
Union of India and Ors ... Respondents
i’lon. Mr P.Cc Jain, A.Mo
' Mr J.P._S J.M,
(By Hon' Mr P.C. Jain, A.M.)
None is present for the parties.

RSN No one is appeared for the applicant in this
3
~ /1» case on the dates so far fixed by the Tribunal. The

\@A otice sent to his counsel on 5-1-90 has not been

el YeSunnmto A
)E eceived back and it will, therefore, be &eounod to
1

) “Bave been served. Notice sent to the petitioner

e O
RPN // has adee been received un-served without any postal

7’}bn the s ame day at his permanent residential address/\
remarkg. In the absence of any representation on
behalf of the petitioner, the T.A. is dismissed in
default and for want of prosecution.

Member (J) MEMBER (A)
(sns)
JUNZ 1, 1990 b__ﬂf_&-
Iucknow. .7 THook Cﬁ)D\/
C -1, C_," 2 4 A
R

Cantl Adwinistrative Tribuna;

Lucknow B uch.
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